-

BILL NO. 4 OF 1999

THE MEMBERS OF LEGISLATIVE ASSEMBLY OF THE
NATIONAL CAPITAL TERRITORY OF DELHI
(SALARIES, ALLOWANCES , PENSIONS, ETC. )
(AMENDMENT) BILL, 1999

(As passed by the Legislative Assembly of the
National Capital Territory of Delhi on 8th September,1999)



(To be Published In The Part IV of Nelthi Gazette Extraordinary)

Government of National Capital Territory of Del™i
(repartment of La,Justice & Leglelative Affairs)
Sahan Nath Marg, Pelhi-1100754,

No.F, 14( 20) /9 5=9° /L "/ Datads January, 2000

NOTIPLIC TION

No.F.14( 20) /95-99/LA = In exercise of the powers confarred by
uvesection (2) of secti n 1 of the Members of Legl~lative
Ascembly of the MNational Cepital Territory of Delhi(Salaries,
Allowances, Pensions etec,) ('mendment) Act, 1999(Delhi Act No.10
of 1999), the Lieutenant Governor of the National ©apital

Terri tory of Delhi hereby aprointa the Waa the
" Aate from vhich the aforesaid Act shall be Aeemed to have come
into force.

By order -nd in the name of the
Lieutenant Governor of the National

AR Capital Territory of Delhi,
H Q‘J’igzl:’f ( Re ToLo D' OUZA)
\ﬁkl—"‘:,' 0560 Under “ecretary({ L.".)
No. F. 14( 20) /95-99/1.%/ 7 Dated é January, 2000
c\\%’w g
. - T™he Secretary(GaD), Govt, of NCT of Telhi with one spare

copy for its publicaticon in the Delhi Ga ette Part v
extranrdnary of today's 4 te.

2. Secretary to Govt, of InAia, Ministry of Home "Ealra,
New Pelhi,
3. Secretary to L,G., Raj Niwss, Delhi,
4, cecrotary to Chief Minister, 014 Sectt,m Delhi,
B Secretary, Delhi Vidhan “abha, 014 “ectt,, Delhi,
6, Dy. Secretary(Gan), Govt, of NCT of Delhi
7. Guarad file,

(R, T.L. B 50UZA)
Under “ecretary( L. .)



COVERNMENT OF NATION2ZL CAPITAL TERRITORY OF DELHI
( DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
5.HaM NATH MARG, DELHI=110054,

NooF. 14( 20) /9 5=99 /L 2/ Dated
To

Tha Addl. Secretary(GAD/Coord,),
Govt. of N.C.T, of Delhi,

5. Sham Nath Marg'
Pelhi-110054.

Subs Gazette Notl flication of "The Members of the Lagislative
Assembly of the National Capital Territory of Delhi

( Sal aries, Allowances, Pension etc.)(2amendment)
Act, 1999,

(Act No, 10 of 1999)

Sir,

I am directed to forward herewith two copies of the
above Noti fication(English and Hindi version) for notification
in Delhi Gazette (Part-IV) Extrsordinary. It is requested
that &t least 10 copies of the same may be sent to this
Department as soon as it is received from the press,

-

e Yours falthfully,
Lo\'} f
{R,P.L,s D' SOUZA)
Encls As above, Under Secretary( L.A. )
No, F. 14( 20) /95=99/L2/ 5 52 Dated | 7—/2- 94

Copy forwarded for information and necessary action
with the above notification tot=-

1. Secretary to Lt,Governor,

2. Secretary to Chief Minister, Govt, of N,C,T. of Delbi,
014 Sectt., Delhi-54,

3 secretary(L.A.), Delhi Legislative Assembly, Old Sectt.,
Delhi=110054,

Al
( R? ToL o 'g' SOUZA)

Under Secretary (LeAs)



(To be Published in Part IV of Delhi Gazette Extrnaordinary)
Government of National Capital Tarritory of Delhi,
(Law, Justice & Leqgislative Aff-irs Pepartment)
5-%ham Nath Marg, DPelhi-110054,

No,F.14( 20) /95-99/L7/ 4,02 Dated /7 December, 1999

The following Act of the Legislative Ascembly received
the assent of the President on 10,12.1999 =nd ie hereby
published for genaral information, -

The Meniders of Legislative Agsembly of the National
Capital Territory of Delhi(S=ls~ries, Allowances, Pension etc.)
( Amendment) ( Act, 1999, (Delhi Act No,10 of 1999).

(As passed by the Legislative Assembly of the National Canit-=l
Territory of Delhi on 8th September, 1999),

AN
ACT

further to amend the Members of Leglslative Assembly of the
National Capital Territory of Delhi(Ealaries, Allowances,
Pension etc,) Act, 1994,

Be it enacted by the Legislative fssembly of National Capital
Territory of Delhi in the Fiftieth year of the Republic of
Indla as follows:=-

1. short Title and Commencement.;=(1) This Act may be called
the Members of Legicslative Acssembly of the National
Capltal Territory of Delhi{sSalaries, Allowances,Pension
etc.) ( Amendment) Act, 1999,

{2) It chall come into force on such Aate asg the
Lieutenant Governor may, by notific-tion in the
officlal Gazette, appoint

e Amendment of Section 9,- In the Members of Tegislative

Assembly of the National Capital Territory of Delhi

(Salaries, Allowances, Pensions, etc.) Act, 1994 (Delhi nct 6

of 1995),1n section 9, for sub-section(1), the following

shall be substitutec ,namely:-

7 ~ ®(1) There shall be pald a peneion per men<em at the
* rate specified below, to every person who has
serverdl as a Memberi=

Rate of Pensicn

Period Rate of Peneion per mensem

For any period below two years Rupees five hundred only
For two years in the aggregate Rupees seven hund-ed fifty only

Fcr three years in the Rupees elaven hundred only.
sggregate

For four years in the aggregate Rupees fourteen hundred only,

For five vears in the ~ggregate Rupecs fourteen hundred onlvy.

Provided that where any person ha< served as Member for

. a perlod exceeding five years there shall be pai? tn him an

additional pensicn of two hundred and fifty rupees per mensem

for every year or part thereof, exceeding six months, in excess
of five years.,' (flﬁ“ﬂq

(rR.T.L. D*SOUZA)
Under Secretary(L.A.)




§Tamil QTuuA HTI-ugAiTUT Ty N ueTyTHTY 3
YU ATWuTAT B2 fatl ajeTy,
jfufu,=uty wa fautul oTd TauTag,
o-r TTHATY ATH, Tarvl=-11vudu: ~

HEUT 10T+ |y 2uys99=99/TauTul &Td/ 577 2— Todie 17 funbai, 1999
tregata &7 Taire (U 1299 o THeaTa agdld & Qg arg Tuurd onl
GTAT uTFed Frsafetad afdt-ud dHaTUT T SegdATS GoTidTa Tedd uT
Wr & | S
S A ETY TwaTAET da Taral fauTdaest HGEY, 06, ¥E Vo U5 TH aTTdg

gy TTuAgafutaud, 1999 5 faedl WfufAud deut: 1o G, 19y
' - Kd
atufdud

e gy rEuTAT Yot TuredT taui-auT agedglad, #en, Ta T+ allgg

i F U FATGA, 19904 ¥ ATH dI T &y

~

~XTSETY ATAUTAT 84 ToarT o TuuTdadl Wl 41 catd §8 Lda o
su 4 af § TAe4 gart & stufutda -

i ofyta 17186 V6 YTTER .= glg eb Ueglu Twural Ga 1ol
ATSTT TaUTAUNT Aceuyaad, wed, V1 Ta arfiag o TTuA sl uraua, 1999
BET ATYAT |

g2y UE HRSTAT &Tdua & RTVLUTA @leT fatsua fufu & o1y etar |
20 UTRT 9 oF de TTEA.— aagTu Rwuldl da fumd TuuTHa T aced
g &, e, B T aTggafulaus, 199ug1995 4T forat sluf-un o &
UTIT 9 D SUUTAT gig & eurA ut farifica ob GruedTiua Tour
AT, s fq -

glg 9T of§ vufed dcFy & Uy H ZaT oI o Yluuia
Faeatefad gt & 4T+ yard o vreat =

Qard ol ot
1. yludlo Syl
S ul ol ¥ oM dafy Suu/— Ul
gt o ad & Tow 75u/= wul
g aTd a3 fev L luu/— eUd
gt uT¥ adl & T I huu/= &4l
¢l uTg a d frw Ihuu/= @ud
deT oTS vuta dceu » od ¥ v ol 3 afue DaT we ol & ok
gele o b fov afafRad 25u/—eUd Yladra Fule AFEN 1 Tod aled @1

daT 6 Held ¥ afud eTal o Ditd & fev ®o G HTAT WTST

-
§ altrelin Fo™gdl g,

aud diudgtadiul wid 4.



